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Government® of India
iiinistry of FPinance
(Department of Réviénue
Tiew Delli, 1L0|20 h Jun 1978,

HOnIFICI "TON
CCHE 17X

No,2371° F.uo 404/104/78-ITCC)
¥ Clauge

44) of gection 2 of the Income-tax Act,
and in superseseion of the notifications ofi the

In pursiance of étb-clavrp (iii) of
\1961 (43 of 1961),

Goverument of lndxa

in the Department of Revenue No. 1382(“.Mo.&0 /?20/76 ITCC) dated

- 16.12,76 and 1360 (F.¥0.404/89/76-1TCC) dated 19
Govermnent hereby authorises Sarvehri K,C Fuharn
being Gazetvted Officers of
powers of Tox Recovery Cfficer unfer the gaid jic

6 1976 the Central
g, ant liabh Singh

the Cenimrgl ro“"nncn& to exercise Lhe
Cit .

2. This ¥otification shgll coume into forcel with effect from
the date Sarvshri H.C. Sharua ond ILebh Singh take over charge. as
Pax Recovery Officer, :

.. 88/«

<ﬂ'%nfwmm)
Denuty Secretary toltihe Govi.rriment of
The Manager, _ ‘ 2 India,
Govervment of Indin Press,
Tew Delhi.
Copy. forwarded. toi-
1. A1) Commissionere of Income-tax., ! ;
2, 111 Dircctors of Ingpection including DI(00HS), New DNelhi,
3. The Comptroller & Luditor General of India, Niw Delhi.
4+ The Chief Secrctary, Goverument of Haryana, Chandigarh,
5. The Accommbant © ener 1, HAaryena, ChunJ{rﬂrn. |
6. The Jt. Secy. & Legal Adviser, Hinistry of Laﬁ Few Dclhi.
7. Buletin Section. : '
8. Guard File.
S« The Commissioner of Income-tax, Rohtak.
i ad/~
Deputy Secrevaxry To the Government of
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